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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Goverhor. . .

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 31st March 1983 is hereby publlshed for general .information.
K. M. SATWANL,
Secretary to the Govetnment of Guijarat,

Legal Department.

GUIARAT ACT NO. 9 OF 1983,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 31st March, 1983)

-

An Act further to amend A.cts relating to certain Universities in the State.

Tt is hereby enacted in the Thlr’ﬁy-fourth Year of the Republio of Indig
as follows:— .

1. (D ThlB Act ma.y be called . the Gujarat Universities Lawa (Amendment) S‘m"‘ title
Act, 1983. nommen-

(2) It shall be deemed to hivo come into force on the - 26th January, "ement
1983, ' '

: 2. Eaoh of the Acts speciﬁéd in the sscond column of the Schedule shall Amendmeat
he amended in the mannep snd to the extent speoified ageinst it in the third reums o

golumn thereof, - : : ' o bortain Usls
o : : voritien Iy
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_ 3. Where before the commencement of this Act, any reference is made by
the Vice-Chancellor o the Chancellor under the rfelevant provision and such
reference is pending before the Chancellor at the commencement .of this Act the
same shall be disposed of by the Chancellor as if this Act had not been passed.

Ezplanation.—For the purposes of this section relevant provision means
the provision relating to disputes as to constitution of university authority
or body in any of the Acts specified in'the second column of the Schedule.

4. (I) The Gujarat Universities Taws (Amendment) Ordinance, 1983 is
hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken
under the Actsspecified in the second column of the Schedule as amended by the
said Ordinance, shall be deemed to have been done or taken under the said
Acts as amended by this Act.

SCHEDULE
Sr. Short title Extent of Amendment
No. -
1 2 . 3
1. The Ma.hamjai - For section 60, the following

Sayajirao University
of Baroda Act, 1949

shall be substituted, namely:—

(Baroda Act 17 of “Disputes as to - 60. Where -any question
1949). constitution of  arises as to— '

University antho-

rity, or_body.

{I) the interpretation of
any provision of this Act, or of
any Statute, Ordinance or Rule,
or

(?) whether a person has
been duly elected or appointed as,
or is entitled to be or ceases to
be entitled to be, 8 member of

. any suthority or other body of
the University,

Gayj.

3 of
1983.

(@) it may be, referred -

to the State Government if it
relates to a matter specified 18
clavge (1), and

{b) it shall be referred
to the State Government if it
relates to a matter sPeGiﬁpd in

- planse (2), and
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2. The Gujarat University
Act, 1949
{Bom. L of 1949).
“Digputes as to
constitution of
University antho-
rity or body.

the State Government shall after
making such inquiry as it deems
fit (including giving an opportunity
of being heard where necessary)
decide the question and its decision
shall be final,”,

For section 58, vhe following
shall be substituted, namely:—

58. Where any question
arises as to—

(I)  the interpretation of
any provision of this Act, or of
any Statute, Ordinance, Regula-
tion_or Rules, or

(@) whether a person has
been duly elected or appointed
as, or i8 entitled to he or ceases
to be entitled to be, & member of
any authority or othor body of
the University,

(@) it may bhe referred to
tho Btate Government if it
rolates to a matter specified in
clause (1), and

(®) it shall be referred
to the State Government if—

(§) i relates to a
matter specified in clanse (2),
or

(i) if twenty mem-
bers. of the Court so require,
irrespective  of whether it
relates to a matter specified
in clanse () or clause (2), and
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the Btate Government shall after
making such inguiry as it deems’
fit (including giving opportunity
of being heard wlere nocessary) -
decide the questinn and its deeision
shall be final.”.

A

3. The Sardrr Patel For section 59, the following
" University Aet, 1955 ' ghall be substitutorl, namely:i—
(Bom. XL of 1955). _
: “Disputes as to 59. Whero any quostion
coustitution of  arises as to—
University autho- '

rity or body. (1) the interpretation  of
any provision of this Act, or of
Ty _ any Statute, Ordinance ot Rule,or

{(2) whether a person has
been duly elected or appointed as,
or is entitled to be or ceases to
bo entitled to be, a member
of any authority or of her body
of the University,

{) it may bo referred
to the State Government if it
relates to a matter specified in "
clanse (I), and

{&) it shall beroferred to
the State Government if—

(¢) it relates to a
matter gpecified in clause
@), or -

(32) if ton Fellows so

require, irrespective of .

whether it relates fo a

: " mattor specified in clause

. - {I) or clause {2), and

the State Government shall after
making such inquiry as it deems
fit (including giving an oppor-
tunity of being heard where nece-
ssary) decide the question and ity
decision shall be final.”,
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4.. The South Gujarat For section 69, the follow-
University Act, 1965 ing shall be substisuted, namely:+-
(Guj. 38 of 1965). |

“Disputes as to 59. where any question arises
constitution of as to—
Tniversity autho- '

. rity ot body. () the interpretation of

any provision of this Act, or of
any Statute, Ordinance, Regula-
tion or Rule, ot

(2) whether a person has
boon duly olected or appointed
a8, or 18 entitled to be or ceages
to be entitled to be, a member of
any anthority or othor body of
the University,

(@) it may bereferred
to the State Government if it
relates to & matter specified in

clause (1), and

() it shall be referred -
to the State Government if—

. ' (¢} it relates tos matter
specified-in clause (2), or

(¢t} if twenty members
of the Senate 8o require irres-
pective of whether it relates to
a matter specified in clause ()
or clamse (2), and

the State Governmen shall after
making such inquiry as it deems

. fit {including giving an opportu-
nity of being heard where necessary)
decide the question and its declsmn
ghall be final.”, -

5. The Saurashtra For ssction 59, the following
" University Act, 1965 shall be substituted, namely:—
(Guj. 39 of 1965) . '
“Disputes a8 to 59, Where any question
constitution of -arises as to—
Univemsity autho-

rity or body.
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{1} the imterpretation of
any provision of this Act, or of
uny Statute, Ordinance, Rogula-
tien or Rule, or

- {2) whether a person has
been duly elected or appointed as,
or is entitled to be or ceases to
be entitled to be a mewmber of
any authority or other body of
the University,

(q) #t may be referred
te the State Government if it
relates to a matter specified in
clause {I), and

(6) it shall be referred
to the State Government if—

(¢} it relates to a
matter specified in clause(2), or

(¢0) if twenty members
of the Senate so require, irre-
spective of whether it relates
to a matter specified in clause
(1} or clause (2}, and

the State Governmont shall- after
making such inquiry.as it deems
fit (including giving an opportuuity
of being heard where necessary)
decide the question and its decision
shall be final.”. -

6. Thoe Bhavnagar _ _ For section 67, the following
University Aet, 1978 - shall be substituted, namely:—
(Guj. 26 of 1978). :

“Disputes as to 67. Where any question.

constitntion of  arises as to— '

University autho- :

rity or body. (I) the. interpretation of

any provision of this Act, or of
any Statute, Ordinance, Regula-
tion or Rule, or
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{2) whether a person has
been duly elected or appointed
as,*or is entitled to.be or ceases
to be entitled to be a member of
any auvthority or other body of
the University, .

(v} it may be referred
to the State Government if it
relates to a metter specified
in clavse (1), and

(6) it shall be reforred
to the State Government if—

(f) it relates to a
matter specified in clause
(2), or o

(i) if twenty membera

of the Conrt so require, irres-

P, pective of whether it relates
;  toa matter specified in clause
5%(1) or clause (2), and

“the State Government shall after
making such inquiry as it deems
fit {inclnding giving an oppor-

-tunity of .being heard where
necessary) decide the gnestion

and its Jdecision shall be finar”,

PINTER ¥ THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Separate paéing is given to this Part in order that it
' may be filed as a Separate Compilation.
PART- IV
Acts of the Gujarat Legislature and Ordinances promulg:ted
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 16th September, 2003 is hereby published for
general information.

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 25 OF 2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 17th September, 2003).

AN ACT

- further to amend the Acts relating to certain Universities in the State._ )

It is hereby enacted in the Fifty-fourth Year of the Republic of India as
follows :-

1. (1) This Act may be called the Gujarat Universities l.aws Shorttitle and
(Amendment) Act, 2003. comuencement.

2) It shall be deemed to have come iniv force on the 26" June,
2003. ' '

V- Ex.-28-1 28-1
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Amendment of Acts 2,
relating to certain
Universities in the
State.

GUJARAT GOVERNMENT GAZETTE, EX., 17-9-2003

[PART IV

Each of the Acts specified in the second column of the Schedule shall

be amended in the manner and to the extent specified against it in the third
column thereof. :

SCHEDULE

Sr. Short title Extent of Amendment.
No. e
1 2 3
1. . The Gujarat (1) After section 8, the following
University Act, new section shall be inserted,
1949 namely:-

(Bom. L of 1949).

Eligibility of
age limit for
appointment,

nomination, co-

option in
various
authorities and
on various
offices.

“8A. (1)  Notwithstanding
anything contained in this Act,
Statutes, Ordinances,
Regulations  and Rules, no
person shall be appointed,
nominated or, as the case may be,
co-opted,-

(1) on the post of officers
referred to in clzuses
(iv), (v), (v-a) and (3}

of section §;

(i)  on the post of teacher;
or

as a meinber of any of
the wuthorities of the
Uni versity, any
commifiece or any
other body thereof

(1ii)

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membership by
virtue of his office as a
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Sr.
No.

Short title

Extent of Amendment. -

1

2

3

The Maharaja
Sayajirao
University of

Baroda Act, 1949
(Baroda Act XVI

of 1949).

Eligibility  of
age limit for
appointment,
nomination, co-
option in
various
authorities and
on various

offices.

Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor. -

(2) Any person who has

-bee_:ri appointed on the posis

referred to in clauses (i) and (i1)
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".

(2) Insection 16, in sub-
section (1), under the heading
"Class 1 Ex-Officio members",
in paragraph (A), for clause (iii),
the following shall be substituted,
namely:-

"Gii) The last Ex-Vice-
Chancellor of the University
residing in the State,".

After section 8, the following
new section shall be inserted,
namely:-

"8A. (1)  Notwithstanding
anything contained in this Act ,
Statutes, - Ordinances,
Regulations and Rules, no
person shall  be appointed,
nominated or, as the case may be,

co-opted,-

(i) on the post of officers
referred to in clauses
(v), (vi) and (vii) of
section 8;

28-3
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Sr.
No.

Short title

Extent of Amendment.

2

3

The Sardar Patel
University Act,
1955

{(Bom. XL of 1955).

Eligibility of
age limit for
appointment,

nomination, co-

option in
various
authorities and
on various
offices.

(if)  on the post of teacher;
or
- (iii)  as a member of any of
the authorities of the
University, any
committee or any
other body thereof
after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or 2 member of any of
the authorities of the University,
committee or any other body
thereof, who holds the
Chairmanship or membership by
virtue of his office as a Visitor,
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has -
been appointed on the posts
referred to in clauses (i) and (ii) ~
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any commtttee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 07
years.".

(1) After section 8, the
following new section shall
be inserted, namely:-

“8A. (1) Notwithstanding
anything contained in this Act ,
Statutes, Ordinances,
Regulations and Rules, no
person  shall be appointed,
nominated or, as the case may be,
co-opted,-
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Sr. Short title Extent of Amendment.
No. '
1 2 3

(i) - on the post of
officers referred
to in clauses (iii),
(tv) and (v) of
section 8,

(ii} on the post of
teacher; or

(iii) as a member of
any of the
authorities of the
University,  any
committee or any
other body
thereof

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, = who  holds  the
Chairmanship or membership by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (ii)
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".

(2) In section 15, under the
heading "I Ex-Officio fellows",
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Sr. Short titie Extent of Amendment.
No.

1 2 3
‘ . in paragraph (A), for clause (iii),
the following shall be substituted,
namely:-
"(iii) The last Ex-Vice-
Chancellor of the University

residing in the State,”.
4.  The South Gujarat (1) After section 8, the following
University Act, new section shall be inserted,
1965 namely:-

(Guj. 38 of 19653). Eligibility  of "$A. §)) Notwithstanding
age Bmit for anything contained in this Act,

appointment,  Statytes, Ordinances,
';'m'f“’ . Regulations  and Rules, no
various person shall be appointed,
authorities gnd nominated or, as the case may be,
on various co-opted,-

offices. (i)  on the post of officers

referred to in clauses
(iv), (v), (vi) and (vii)
of section 8,

(i) on the post of teacher;
or

(iii)  as a member of any of
the authorities of the

University, any
committee  or - any
other body thereof

after he attains the age of 62
years: '

Provided that ncihing o
this section shall apply = he
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds  the
Chairmanship or membership by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
referred to in clauses () and (i)
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Sr. Short title Extent of Amcndme-m.
No. .
1 _ 2 3

of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any commitiee or any
other body thereof, shall cease 10
hold his office as such or, as the
case may be, to be 2 member
after attaining the age of 02
years.".
(2) Insection 16, in sub-
section (1), under the heading
"Class 1 Ex-Officio Members”, in
paragraph (A), for clause (iii), the
following shall be substituted,
namely:- :
"Gii) The last Ex-Vice-
Chancellor of the University

residing in the State,".
5. The Saurashtra (1) After section 8, the following
University Act, new section shall be inserted,
1965 namely:-

i 9 I
(Guj. 39 of 1963). guigibtity of "gA, (1)  Notwithstanding

age “’“’1 t for anything contained in this Act ,
?;Einatio:, t:m_ Statutes, Ordinances,
option in Regulations and Rules, no
various person shall  be appointed,
anthorities and  nominated or, as the case may be,
on various co-opted,-

offices.

® on the post of officers
referred to in clauses
(iv), (v), (vi) and (vii)
of section 8;

(iiy  on the post of teacher,
or

(iif)  as a member of any of
the authorities of the

Univessity, any
committee or any
other body thereof

after he attains the age of 62

' Provided that nothing in
this section shall apply to the
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S Short title ' Extent of Amendment.
No.
1 T 2 | 3

_Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membership by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (i)
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years,".

(2)  Insection 16, in sub-
section (1), under the heading
"Class I Ex-officio members”,
in paragraph (A), for clause (jii),
the following shall be substituted,
namely:-

"(iii) The last Ex-Vice-
Chancellor of the University
residing in the State,".

6.  The Bhavnagar (1) After section 8, the following
University Act, new section shall be inserted,
1978 namely:-

(Guj. 26 of 1978).
Elighility ofage  "8A. (1)  Notwithstanding

l::np'zir:;nent, anything contained in this Act ,

nomination, co-  Statutes, Ordinances,

optionin various Regulations  and Rules, no

23'2‘;’;‘:3“‘1 person  shall be appointed,

offices, nominated or, as the case may be,
co-opted,-
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Sr. Short title . Extentof Amendment.
No.
1 2 ' 3

@ on- the post of
officers referred to
in clauses (iit),
(iv) and (v) of
section 8;

(1) on the post of
teacher; or

(iii) as a member of
any of = the
authorities of the
University,  any
commiittée or any
other body thereof

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
{hairman or a member of any of
ihe authorities of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membership by
virue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor,

(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (ii)
of sub-section (1} or nominated
or co-opted as a member of
any of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".

(2) Insectionl5, in  sub-
section (1), under the heading
“CLASS-] EX-OFFICIO MEMBERS”,
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Sr. Short title Extent of Amendment.
Ne.
1 2 3

in paragraph (A), for clause (iii),
the following shall be substituted,
namely:-

“(iit) The last Ex-Vice-
Chancellor of the University

residing in the State,".

7. The (1) After section 8, the following
Hemchandracharya new section shall be inserted,
North Gujarat namely:-

?;g;"““y At, Eighiity of "84, (1) Notwithstanding

(Gui. 22 of 1986). :lg);oinm:;t, anything contained in this Act ,
nomination, co- Statutes, Ordinances,
option in Regulations  and Rules, no
various person  shall be appointed,
authorities and  npominated or, as the case may be,
z‘:ﬁt‘:‘““s co-opted,-

(i) on the post of officers
referred to in clauses (iv),
(v), (vi) and (vii) of section
8;

(i1) on the pest of teacher; or.

(iii) as a momber of any of the
authorities of the
University, any committee
or any other body thereof

after he attains the age of
years:

Provided that noibing in
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds  the
Chairmanship or membership by
vitue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.
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GUJARAT GOVERNMENT GAZETTE, EX., 17-9-2003
Sr. Short title Extent of Amendment.
No. |’
| 2 3 .

(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (ii)
of sub-section (1) or nominated
or co-opted as a member of
any of the authorities of the
University, any.committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.". '

(2) Insection 16, in sub-
section (1), under the heading
"Class 1 Fx-Officio Members”, in
paragraph (A), for clause (iii), the
following shall be substituted,
namely:-

"(iii} The last Ex-Vice-
Chancellor of the University
residing in the State,".

3. (1) The Gujarat Universities Laws (Amendment} Ordinance, 2003 is hereby

repealed,

(2) Notwithstanding such repeal, anything done or any action taken under the
Acts specified in the second column of the Schedule as amended by the said
Ordinance, shall be deemed to have been done or taken under the said Acts, as

amended by this Act.

;—.—.——l—-ﬂ#

Government Central Press, Gandhinagar.

28-11
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PART- IV

Acts of the (_}ﬁjarat Legislature and Ordinances promulgated
N _a_nd Regulations made by the Governor. '

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 26th February, 2004 is hereby published for

general information.
S.S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARATACTNO. 2 OF 2004.

(First published, after having received the assent of the Governor
in the "Gujarat Government Gazette”, on the 27th February, 2004).

AN ACT

further to amend the South Gujarat University Act, 1965 and
the Kachchh University Act, 2003.

It is hereby enacted in the Fifty-fourth Year of the Republic of
India as follows :~ _ ' '

1. . (1) This Act may be called the Gujarat Universities Laws short title and
_(Seoond Amendment) Act, 2003. ' commencement.

(2) ¥ shall come into force at once.

_IV—Ex—4-1 o o
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Amendment of
long title.

Amendment of
section T of
Guj. 38 of 1965.

Amendment of
section 2 of
Guj. 38 of 1965.

Amendment of
section 3 of
Guj. 38 of 1965.

Insertion of
new section
60A in Guj. 38
of 1945,

GUJARAT GOVERNMENT GAZETTE, EX. 27-2-2004 [PART IV

2, In the South (Jujarat Umversity Act, 1965 (hereinafier referred to  Guj. 38 of

as “the principal Act”), in the long title, for the words “the South Gujarat 1965

University”, the words “the Vir Narmad South Gujarat University” shall
be substituted.

3. In the principal Act, in section 1, in sub-section (1), for the
words and figures “the South Gujarat University Act, 1965, the words
and figures “the Vir Narmad South Gujarat University Act, 1965” shall
be substituted.

4. In the principal Act, in section 2, in clause (15), for the words
“the South Gujarat University”, the words “the Vir Narmad South
Gujarat University” shall be substituted.

5. In the principal Act, in section 3, in sub-section (1), for the
words “The South Gujarat University”, the words “The Vir Narmad
South Gujarat Umversity” shall be substituted.

6. In the principal Act, after section 60, the following new section
shall be inserted, namely :-

Construction of
references to

“624. (1) As from the commencement of the Gujarat
Universities Laws (Second Amendment) Act, 2003 ¢hereinafter

ISJ"‘_'"; ({gaia: - referred to as “the said Act”), any reference in any existing law
niversity Act, . :
1965 and Soutn,  OF instrument or dqcumcnt -
Gujarat . ) i .
University in (a)  to the expression “the South Gujarat University
existing laws, Act, 1965” shall be construed as if it were a
“““"“‘“"""3’ reference to “the Vir Narmad South Gujarat
el University Act, 19657, and

(b}  to the expression “the South Gujarat University”

shall be construed as if it were a reference to “the
Vir Narmad South Gujarat University”.

(2)  Any act done by, or any suit or other proceeding filed by
or against the South Gujarat University before the
commencement of the said Act shall be deemed to have been
done or, as the case may be, filed by or against the Vir Narmad
South Gujarat University.

Explanation.- For the purpose of this sectior “existing
law” means any enactment of a Legislature of any other

competent authority in relation to matters specified in Lists II

and IIT in the Seventh Schedule to the Constitution of India as in
force in any part of the State of Gujarat immediately before the
commencernent of the said Act and includes any statute,
ordinance, rule, bye-law, regulation, order, notification, scheme,

Guj.

-

2004,

-
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form or other instrument having the force of law made

prescribed or issued under any such enaciment.”.

7. In the Kachchh University Act, 2003, in the long title, for the
words “the Kachchh University”, the words “ilic Xrantiguru Shyamiji
Krishna Verma Kachchh University” shall be substituted.

8. In the Kachchh University Act, 2003, in section 1, in sub-section
(1), for the words and figures “the Kachchh University Act, 2003”, the
words and figures “the Krantiguru Shyamji Krishna Verma Kachchh
University Act, 2003” shall be substituted.

5. - In the Kachchh Universiiv Act, 2003, 1n section 2, in clause {17),
for the words “the Kachchh University”, the words “the Krantiguru
Shyamji Krishna Verma Kachchh University” shall be substituted.

10.  In the Kachchh Umversity Act, 2003, in section 3, in sub-section
(1), for the words “Kachchh University”, the words “the Krantiguru
Shyamiji Krishna Verma Kachchh University” shall be substituted.

11.  In the Kachchh University Act, 2003, after section 80, the
following new section shall be inserted, namely :-

Construction of  “80A, (1)' As from the commencement of the Gujarat
references to Universities Laws (Second Amendment) Act, 2003 (hereinafter

gﬁff::;:’ty Act, referred to as “the said Act”), any reference in any existing law
2003 and or instrument or document —

Kachehh

University in (a) to the expression “the Kachchh University Act,
existing laws, 2003” shall be construed as if it were a reference
:::fmmems’ to “the Krantiguru Shyamji Krishna Verma

Kachchh University Act, 20037, and

(b)  to the expression “the Kachchh University” shall

be construed as if it were a reference to “the

- Krantiguru Shyamji Krishna Verma Kachchh
University”.

{2)  Any act done by, or any suit or other proceeding filed by
or against the Kachchh University before the commencement of
the said Act shall be deemed to have been done or, as the case
may be, filed by or against the Krantiguru Shyamji Krishna
Verma Kachchh University.

Amendment of
lang titls.

Amendmeant of
section 1 of
Guj. 5 of 2003.

Amendmeni of
section 2 of
Guj. 5 of 2003.

Amendment of
section 3 of
Guj. 5 of 2003.

Tnsertion of
new section
80A in Guj. 5 of
2003.

Guj. 2 of
2004,
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Explanation.- For the purpose of this section “existing
law” means any enactment of a Legislature of any other
competent authority in rclation to matters specified in Lists I
and HI in the Seventh Schedule to the Constitution of India as in
force in any part of the State of Gujarat immediately before the
commencement. of the said Act and includes any statute, '

‘ordinance, rule, bye-law, regulation, order, notification, scheme, -

form: or other instrument having the force of law made,

prescribed or issued under any such enactment.”.
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